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1/25.11.1999 Shri Pradeep }umar, counsel for the applicant. 

Heard the learned counsel for the 

applicant. He states that the order of this Tribunal 

dated 2.7.1999 passed in 0. A 463 of 1996 as at 

Annexure-1 has not yet been implemented by the 

Reap ondénts concerned, even though they were 
directed to implement the order within two monthS 

frcin the date. He further states that the order of 

this Tribunal dated 2,7.1999 as referred to above 

was communicated to the Assistant Director (A) of 

ensu*, Boring Canal Rd, Patna. The applicant has 

not received any reply also. 

2. 	 We have considered the matter. In view 

of the above sutmissions of the leaned coui$ el for 
the applicant issue shcause -notice to the 

Respondents No. 3,4,5 and 6 by ne to sh,-cause 

as to why 	corxtenpt proceedings be not Started 

against them .f 0r rot :ccmp lying with the order of this 

Tribunal dated 2.7.1999.passed in 0.A.463/96. The 

a 

shcw-cause reply vAW be filed within a period of f cur 

weeks. Rejoinder, if any, may be f1]d within a week 
thereafter. RequiS±es to be filed within two weeks, 

Ljst it for hearin on 10.1.2000,  

* 	;:;?ki\_: 
( Lakshman Jha ) 	 ( L.L.E.Prasad ) 

Member (J) 	 Member (A) 

/10.,01.2000 Shri PKuinar, counsel for the applicant. 

ven though the direction for issuing notice 
was passed on 25,11,1999, the requisites have not been filed 
as yet. We direct that the requisites be filed within three 
days from today without fail and r  in dafault, it will be dism 

ksa 
for default. If the requisites are filed, issue the 

returnable within four weeks week, 
£ut--up on 11.02.2000 for hearirç on contempt, 

-tninjlia a) 	 (S.Narayan) 
SKT M€rber(A) 	 Vicehajrman 



3/11.2.2000 Shri Prideep Kumar, counsel for the applicant. 
ShrJ. V.M.Içsjnha, Sr.S.C. for the responents 

Let it be list 	for hearing on 4.4, 2000. 

M. 
C L.Hrningliana ) 

Member (A) 
( S.Narayan ) 
Vjce..Chajrman 

4./ 4.4.2000. 

For want. of time, 	hearing. on is adjourned 

to 	17.4.2000. 	,.. 

f 

(L.R.K. 	PRisa-)- (s. NARYN) 
H MEMBER 	(i;) VICE-CHAIR.IIAN 	f. 

5./ 	17.4. 	2000. 	r- 

1one 	appears' on the either side. Let it be 

listed 	after six weeks 	on 1'..612000 for hearing on contempt, 

/c Os / (L .R • K • PR MS Df 	. (s. 	N eR½Y AN 

IIEMBER 	(M) 	. 

6/01,06.2OOO : 	None appears on bahaif of either sice 
iut-up again on 25.C7.2000 for hearing dn conteript 

(.prasi4T 	- (s.ira 

3 	 -- 

. 



- 	, 

7/25. 

cCPA4l/99 

.2000 	Shri PradeeptKUrflat, counsel for the applicant. 

Shri v.M. K.Sinha, Sr.S. C for the resporientS. 

The learned counsel for the applicant 

states that the order of this Tribunal has 
aireadybeen complied with, and, therefore, seeks 
prayer to withdraw this CCPA. The learz?d counsel 
for the respoiefltS states that the order was 

complied with as far back as in the month of 
a shW..CaUSe has 

also already been fi le d. In view of the above, 
the CCPA is disposed of as there is left no 
cause for proceeding with the contempt petition. 

( 	 na 	 ( Lakshrnan Jha ) 
Men 	A) 	 Mnth(Z (J) 


